4 Written Answers

(d) the action taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The Cantonment Boards
are local authorities with statutory powers
and responsibilities and are allowed to
function as such within the ambit of the
Cantonments Act. While no formal assess-
ment of the working of each Cantonment
Board is made by Government, a general
watch is kept over their working and any
deficiencies coming to notice are looked into.

(b) to (d). Do not arise.
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Right to Work and Livellhood

*531. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to state :

(a) the minimum livelihood, envisaged in
in the Draft Fourth Plan and the calculation
of the corresponding national product consi-
dering the statements of the right to liveli-
hood and work ;

(b) since the second poorest decile of the
population is estimated to have at the end of
the draft plan period a consumption level of
Rs. 15 in terms of 1960-61 prices, what will
be the annual cost of ensuring the existing
minimum wage to adult section of this popu-
lation through general extension of the
standing offer of employment contemplated
in the draft only for sclected arcas ;

(c) the rcasons why the cost of creating
employment opportunities is not sought to be
reduced through offer of loans and grants to
the private sector ; Ve

(d) the reasons why particularly rural
housing is not accepted for loans and grants
in view of its potentials for activating many
industries and engaging all kinds of labour ;
and

(e) the reasons why the final plan should
not make provision of loans and grants for
rural housing ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) ;
(a) and (b). It is not clear what the Hon'ble
Member means by “‘minimum livelihood"".
Presumably he has in mind the concept of a
minimum income or minimum consumption
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